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[Shri Syed Sibte Razi]
 
, 

to the District Elections Offlcers and their 
staff are: 

"If you happen to be returning 
officer in any Union Territory, you 
shall be responsible for the safe 
custody of the packets containing 
•lection papers referred to in sub-rule 
(2) of rule 92 of the Conduct of 
Elections Rules, 1961. 

These are: 

(1) The packets of unused ballot 
papers with counterfoils attached 
thereto; 

(2) the packets of used ballot 
papers—which concerns us here— 
whether valid, tendered or rejected. 
This also includes packe4

6 in which 
covers containing postal ballot papers 
received late are kept." 

(3) the packets of the counterfoils 
of used ballot papers; 

(4) the packets of   the   marked   | 
copy of the electoral roll; and so on. 

"According to Commissions direc-
tion, the District Election Officer will 
have to keep the above mentioned steel 
trunks containing papers referred to at 
items (1) to (5) under double lock in 
the District Treasury or Sub-Treasury, 
as may be convenient and the other box 
containing papers referred to at ifem (6) 
in his own safe custody." 

"One set of keys of the sealed steel 
trunks kept in the Treasury/ Sub-
Treasury will be entrusted to the 
Treasury Officer or an officer in the 
Treasury authorised in the Treasury 
Code. The other set of keys will be kept 
by the District Election Officer himself 
or by a senior officer nominated by 
him." 

Ir, so much of precaution has been ken in 
this   connection and it has 

also been clearly stipulated as to how to 
destroy he used ballot papers. And I 
quote from The Handbook For Re urning 
Officers, page 112—Direction under 
Rule 94(b).—(i) 

"The sealed packets of used ballot 
papers (except the packets containing 
the counterfoils of used ballot papers) 
whether valid, tendered or rejected, the 
packets of the marked copies of the 
electoral roll and the packets of 
declarations by electors and the 
attestation of 'heir signatures, which 
are contained in the sealed steel trunks 
under the double lock and kep: in the 
Treasury should be retained for a 
period of one year after the completion 
of the election and then destroyed." 

If the news covered by a leading paper is 
correct, I think the basic objective of 
secrecy of ballot papers and choice of a 
voter has not been maintained and I 
reques' the Governmen' that a thorough 
enquiry be made in such instances 
because it may lose the confidence in 
general voters and it may, in future, harm 
the very setup of our democracy.   Thank 
you. 

REFERENCE    TO THE  REPORTED 
FREQUENT POWER BREAK DOWN 
IN KANPUR    CAUSING   LOSS    TO 

INDUSTRIES. 
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REFEKENCE TO THE 
DIFFICULTIES BEING FACED BY 
FARM) RS IN DIFFERENT PARTS 

OF THE COUNTRY  DUE  TO  
POWER  SHORTAGE 

 


